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8bri S. III. .....jee: He 
reply to my point. 

should 

Mr. Speaker: He said he would con· 
lider it. 

·Shrl S. M. Banerjee: He did not 
cay anything. 
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11.41 bra. 

ELECTION TO COMMITTEE 
CARDAMOM BOARD 

The MInister of Commerce (Sbrl 
Mallabbal Shah): I beg to move; 

"That In pursuance of Buill-Sec-
tion (3)( c) of section 4 of the Car-
damom Act, 1965, ~he member. 
Of Lok Sabha do proceed to elect, 
in such 'manner as the Speaker 
may direct, two members from 
among themselves to serve as 
members of the Cardumom Board 
to be consti lu tod under the said 
Act." 
Mr. Speaker: The question Is: 

"That in pursuance of IUb-Ac-
tion (3) (c) of section 4 01 the 
Cardamom Act, 1965, the memberl 
of Lok Sabba do proceed to elect. 
In such manner as the Speaker 
may direct, two members from 
among themselves to lerve u 
members of the Cardamom Board 
to be constituted under the laid 
Act." 

TIle motion Will adopted. 

lUnlm. 

DEMANDS FOR SUPPLEMENTARY 
GRANTS (GENERAL), 1965-68 

The Mlalster of State III the MIaIa-
try of FIDaIlce (Shrl B. It. Bharat): 
On behalf of Shri Sechindra Chau-
dhuri, I beg to present a statement 
showing Supplementary Demands for 
Grants in respect of Budget (General) 
for 1965-66. 

11.411 1m. 

DEMANDS FOR SUPPLEMENTARY 
GRANTS (ltERALA) , 1965-66 

The MhdRer or State III the MIJIts. 
V7 01 FIII.ace (Shri B. B. Dba,.t): 
On behalf of Shri Sachindra Chau-
dhuri, I beg to present a Statemelft 
showing Supplementary Demands for 
Grants in respect of State of Keral. 
for 1965-66. 

11.48 lid. 

ESTIMATES COMMI'M'EE 

Ninet1/-/i.,..t Report 

Shrl A. C. Gulla (Barssat): I am 
sorry I was two minutes late. I wu 
here busy with -the work aUotted to 
me by you. 

Mr. Speaker: As Is the usual pra-
tlce, another Member C'3n always be 
authorised. 

Sbrl A. C. Gulla: True, IUId that 
was done; but it they do not come, 
I cannot compel them. I was in thia 
building from 10.20 and busy with the 
work "Uotted to me by you, and I 
was late by only two minutes. 

Mr. -Speaker: I am not objectiDg 
to that, but lOme other Member Ihollld 
be authorised to discharge those duties. 

Shrl A. C, GuJia: Yes, Sir, as I htive 
lIated another Member was also 
authorised. I beg to present the 
Nlnety-flrat Replll't ot the Ir.stImatea 
Committee on the Ministry 01 B.aiJ.. 
wBys----South Eastem Railwa,.. 




